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3. 
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Baghmara 

That I have gone through the Letter Petition filed before this 

Hon'ble Tribunal by Sh. AnalsonR. Sangma, Budugre Nokma, 

Chokpot village, South Garo Hills District and I say that the 

content thereto, to the extent they are admitted specifically herein 

may please be treated as denied specifically. 

2 

That the present case arises from a complaint of alleged illegal 

stone quarrying in Budugre, Chokpot village, South Garo Hills 

District Meghalaya by the Applicant nokma (local village head), 

namely Sh. Analson R. Sangma of the area to the answering 

Respondent on 27.10.2022. A copy of the complaint made by the 

Applicant herein dated 27.10.2022 is annexed herewith and marked 

as ANNEXURER-1. 

That the answering Respondent received another complaint from 

the mine Operator, namely Smti. Alpha D. Marak, against whom 

the complaint of illegal stone quarrying was made by the applicant 

herein on 22.02.2023, stating that the local persons are not 

allowing them to quarry on quarry operations despite all 

permissions. A copy of the mine Operator dated 22.02.2023 is 

annexed herewith and marked as ANNEXURE R-2. 

Addi. District Magistrate 
South Garo Hills 

That consequently, the answering Respondent asked the SDO (C), 

Chokpot Civil Sub-Division to submit a actual report on the 

ienêr, 

nission 

Depty lls Baghinafa 

South 



6. 

contention of the parties vide his letter dated 22.02.2023. A copy of 

letter of the answering Respondent dated 22.02.2023 annexed 

herewith and marked as ANNEXURER-3. 
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That the answering Respondent received the report from Addl. 

Deputy Commissioner, I/c Chokpot Civil Sub-Division on 

10.03.2023 which stated that the mine Operator has requisite 

statutory permissions to carry out mining operations. However, it 

also stated that the nokma has alleged that the no-objection 

certificate has been taken from him fraudulently as he is an 

illiterate person and does not know what was written in the 

documents. The report stated that there is an atmosphere of 

uneasiness amongst the persons living near the mining site which 

could result in law-and-order situation. A copy of the report of the 

Addl. Deputy Commissioner, l/c Chokpot Civil Sub-Division dated 

10.03.2023 is annexed herewith and marked as ANNEXURE R-4. 

7. That accordingly, on directions of the undersigne, the mining 

operations were temporarily halted with effect from 14.03.2023 till 

a detailed enquiry was conducted in the allegations made by both 

the parties. A copy of communication intimating stoppage of 

mining work issued by the Addl. Deputy Commissioner, I/c 

Addl. Districtiagistrate 

Baghm2* 
South Garo Hills 

South 

Garo 

Hils, 

Baghmara 
Deputy Commissione, 

2.

3.



8. 

9. 

Chokpot Civil Sub-Division on 14.03.2023 is annexed herewith 

and marked as ANNEXURE R-5. 

4 

That the answering Respondent invited all the concerned parties for 

a meeting in District Resource Centre, Baghmara chaired by the 

answering Respondent on 30.03.2023 wherein the contentions of 

all concerned parties, including the villagers who were vary of 

possible impact on drinking water around the area. A copy of 

minutes of meeting chaired by the answering Respondent dated 

30.03.2023 is annexed herewith and marked as ANNEXURE R-6. 

That the answering Respondent received a representation dated 

13.04.2023 from the mine Operator along with supporting 

documents stating that it has all necessary statutory permission and 

documents to run the quarry and the operations have been stopped 

illegally. Accordingly, the answering Respondent directed the SD0 

(C), Chokpot Civil Sub-Division to conduct a detailed enquiry as to 

veracity of the documents submitted by the mine Operator and 

submit a report thereto. A copy of the letter of the answering 

Respondent dated 20.04.2023 is annexed herewith and marked as 

ANNEXURE R-7. 

10. That the answering Respondent received the enquiry report from 

Addl. Deputy Commissioner, /c Chokpot Civil Sub-Division on 

Addl. Distritt Magistrat 
South Garo Hills 

Baghmara 

Deputttoolois, 

South 

Garo 

Hills, 

Baghmara 

4

-5.

6.



20.04.2023 which stated that the NOC for grant of mining lease 

and NOC for grant of Homestead Patta appears to be 

documents as the same has been signed by nokmna with his seal and 

8 

affirmed and verified by the clan members of the Budugre village 

itself. It is specified that the NOC voucher has been signed by > 

clan members of the village to the original patta holder Sh. Alphine 

Marak for running the stone quarry which has been leased by him 

to the present mine operator. A copy of enquiry report of Addl. 

Deputy Commissioner, I/c Chokpot Civil Sub-Division, dated 

20.04.2023 are annexed herewith and marked as ANNEXURE R 

answering Respondent during the enquiry proceedings. 

5 

11. That it is further stated that the mine Operator Smti. Alpha D. 

Marak has also produced the following statutory permissions to the 

genuine 

i. Lease entered into by the mine operator with the original patta 

holder on 24.10.2018. A copy of lease deed dated 24.10.2018 

is annexed herewith and marked as ANNEXURE R-9. 

Addl. District Magistraie 

ii. Permission of the Divisional Forest Office for grant of mining 

lease dated 19.02.2021 which is annexed herewith and marked 

South Garo Hills 

Baghrmara 

as ANNEXURER-10. 

lis, Baghmara 

Deputy Commissioner, 

South Garo Hilis, 

7.

8.

9.



ii. Consent to Operate the Stone Quarry by the Meghalaya 

6 

Pollution Control Board dated 31.03.2021 which is. annexed 

herewith and marked as ANNEXURE R-11. 

12. That in view of the above facts and circumstances, it appeared that 

It was a private dispute between the nokma on one side and the 

leaseholder and the mine operator on the other. The dispute 

appeared to be basically on the ground that the Nokma has granted 

no objection certificate for running mine at the first instance and 

later on he is complaining that he has not granted the said 

permission. 

13. In light of the mine operator having obtained all statutory and other 

permissions to run the stone quarry, it was not permissible in law 

for the answering Respondent to stop the mining operations any 

further and hence the same was allowed to continue, subject to 

compliance with the conditions imposed in the statutory permission 

granted by the State and the Pollution Control Board. 

South Garo Hills 

Baghmara 

14. That it is most respectfully submitted that to ascertain the 

allegations made by the local villagers of the stone quarry causing 

any pollution in the area and as directed by this Honble Court. 

vide its letter dated 25.01.2024, the Answering Respondent has 

requested the committee of experts constituted by this Hon'ble 

Addl. District iagisirate 

sth 

Garo 

Hilis, 

BaghimYrà 

South 

10.
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Tribunal to carry out physical inspection of the area in question on 

02.02.2024 and submit its report before this Hon'ble Tribunal. A 

copy of letter of the answering Respondent dated 25.01.2024 is 

annexed herewith and marked as ANNEXURE R-12. 

15. That it is most respectfully submitted that if the committee of 

experts finds any shortcoming or violation of conditions of 

pollution, action in accordance with law, as directed by this 

Hon'ble Tribunal shall be taken immediately. 

It is prayed accordingly. 

VERIFICATION: 
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Verified on this 

Addi. Disiritt Magistrate 
South Garo Hills 

Baghmara 

DEPONENT 

day of February 2024 that the content of the above 

affidavit is true and correct to the best of my knowledge and belief 

based on official records of the Government of Meghalaya and that 

Spsth Garo Hills, Baghmara 

nothing is false and nothing material is concealed therefrom. 

DEPONENT 
Depuy Con:missioner, 

South Garo HIlls, Baghmara 

11.



Ao^t^6^, T

Dated Chokpot the 27'n Acbber 2022.

SubJect

The Deputy Commissioner, Baghmara,
South Garo Hills, Meghalaya.

Complaint against illegal mining at Budugre A'khing, Chokpot Sub-
Division, involving large scale damage to trees and water pollution.
causin s' eitdiistue' 6e'nfi E¤T6Ih6Eff nfiofi ffi 6iirr.

Sir,

l, the nokma of Budugre A'khing, do hereby bring to your kind notice the
following facts:

1. On complaints made by people of my a'khing land, lcame to know that
one Shri. Morphin R Marak had illegally started an extensive excavation
work (stone quarry) at Boldakgrim Wanchi A'gitok sinc¤ 2020, without any
information and without obtaihing NOC from me, the local a'khing nokma.
It was reported that the workers at the quarry started throwing the dirt and
rubbles rnto the Dareng river upstream, which caused great alarm and
inconvenience to the settlers along the river downstream as the river
water beilame perpetually murky and unfit for any consumption or use.
As the area is quite extensive, ii also gave rise to great concern regarding
the damage to the environment as well as the pollution caused to the
maior water resource of the area. Many trees had been destroyed and the
natural topography became unrecognizable. I also started inquiring as to
how the lafld had been acquired without my knowledge.

2. The matEr was aleo noticed by the local NGOs who, along wih us (the
local people) made a complaint to the authorities in 2021

3. The site was visited by the Sub-Divisional Officer, Chokpot Sub-Division.
in the month of May last year, and gave orders to stop the excavation.
Accordingly, the works were stopped - either in compliance with the order
or because of the rnonsoons.

4. My present complaint is due to the information reoeived from reliable
sources that the excavation is going to be renewed in the coming months
and huge machineries are being brought trom outside the state for the
purpose.

To

8

ANNEXURE R/1



As already huge damage has been done to the flora and fauna ofthe area,

as also the pollution of the water sources, the matter may kindly be treated as

urgent. Moreover, the area illegally acquired by the concerned lady is over 40

heitares of pristine land which has already been scarred and damaged by

unscrupulous digging and hacking'
It may not be out of context to mention the fact that due to my objection

against this matter, the other party (supporters of Morphine R Marak), are

presently making an attempt to remove me from nokmaship by making false

allegations against me in the District Council. The aggressor is a relative as he is

,urri.d to my sister-in- law (my wife's younger sister) and had probably tried to
take advantage of the fact. I had been approached by them to leave the matter
alone and*otto"taka.any. aotioe{olbwiEgj.he cow}plaints' When I refused to
comply, they complained to the District council authorities with false allegations

accusing me that I was the one responsible for the excavation and selling of
stones. However, a visit to the site in guestion will give you a clear picture of the
damage already caused to the land and the urgent need to stop further
excavationS.

This is for favour of your kind information and necessary action'

Yours SincerelY,
{Analson R. Sangma)
Nokma of Bud ugre
A'khing
Chokpot 5ub-Division,
South Garo Hills,
Meshalava. n
AlabP, K.zlaVo'v

Pa A. R. Sangma Y

Nokma 14 (07)
Bt.t&4ra A'hrtg

South Garo HiUs.Copy to:
l.South Garo Hills, Baghamara DC

2. Chokpot Civil Sub-Division
3. Chokpot SDPO

.4- Chokpot P.S

i. Autonomous District Council

lPf ir esta nd Environment

9
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NltexuR¤ , /l
!)roteeding of rhrt mrretirug held on 30'h llarch,2023 at the District Resource centre'

i:*gfrinr.", Soutli Garo Ilills regarding the miuing op_eration (Stone Quarry) at B,dugre'
Clr,rkpot, Selil {iarc Ili!!s.

'fh,r tileeting rvas presidet'l over t i' il;: I)eput! Conunissioler'. Souflr Caro l{ills' Baghmara' He

., rjco:r.led all ti.re niembt:..; preser:t in ri:,: m"etjrig and infonned:that the purpose of calling a meetjng
i ,. r,., it; r,., rrr iss.es ir-comectii:n witi.i ti'., r-in jr:ir. ,-;rrelation ( Stone Quar:y) at Budugre. Chokpot' II]e

rn.. .o"rpr'ui"t lg1r1:qnp i:fE!-Lil1gl1t-h-,:t'q1o anv-p-ro.per-iustificatior'

F2. The Nokma of Buduge vitlage sh.ri. Analson R Sangma was call upon tcJ claLry on the

staternen given hy tlie storre [rurry o*'"t' In h-is clarificatiol lh: N:kT,a i':i-'lftd, th,'

ir,l i.\\'iiig rv::re <iiscusse<J .

: . f,t il:c il,:gli"iri;ig ih: []hnirlill:r ,:l'li r'':'rl: iJ.ir: C)'-'arit' :;"'1'e;'i!-'r';' J i;'l;L [] r"'tri''cir ii., liiii'j
,l" rrirfr".i* iiie (r:,arr. i..r.r.r intorrnr.i rir*ii hc. hor,! i,brained NOC' rrom Nrrkrna o1l

3t,'ii:gL; viliage tr' a1a'if ior a Pe'"ta ci the lantl rr&r:re stone'qrmrrl' is to:afed' The Patta

is in thi nan.rc .-,i',.jhrli 1u orphine I{ Mara}: tii Budugre village. t}ased orr tire.I'rr-ia. issued

h:: rhe Gn,¤ liills lr,-rorcmous f,rs"iict Cou,rcilh93Ppl!,9q-lffr-\j-rC. fr oni all couce;ned

Ij..*tmer:r ilire rrfegh"iui i Sta,c pr,.itutien Contlo! goridl f'heDi"i;ional Fort:st O{Ij':fr,
i.{rilurg & Ileoi6gy DCpi{rtuCe1-elc:for starting-stone guirry,-as per.M:ith?ilya N{irror'
lvliiierf,J Cnrrcession Rules 20 iri. tle.ba<i slaitod the construction i'rork c'i appiiiach ioad

io tt-," q,a,.y nttt in tbe month of Jui)' 2'02 I ' However' -the 
approach toid was not feasible

rlrerefore he again staried rhe approach road from another location, Ali this while rhcre !s

ro- any compl-aint or any objeition liom anybody. However. all.of a_sudden there arose

gathering;hat heiad not issuea ariy NoC to Shri'.lr4orphine R Nl1a{' lhe NOC w'hich

I*;. VJ.pfri". R Marak ir having is not genuine but.a fake one. Ile larl no kno*leCge
uirort -yitur" q'.jaliy tii;ii ivas stiteri ''inder his 'iuirsdiction' He and his famii-i menibeis

*"r" not u*ur. oianything about identification of rhe land tbr stone !l i.rarry. The!'e \vas no

an1, p,.rblic meeting tr.trl iniire village about nriui,g operatiou. As su':li hi'cor.rld n,i alior''
ar4' urii:ing ro ta]<e place tn his arga''

ll. l.he chairman had examine all the relevant supporting docttmeuts of the.Qt.arry o'rr:er'
.Amongrhedocumerrtsprr.lducerluerel.]okmadocume]it,No(]frorn.Cirtlrarr(jlan
,nerrrb&s, NOC f(rir Meghalaya Smte Pojlution Clontrol B()a!'il' NIJC -{iom the

Divisioual Forest Officer arid ..itli"ts. The l,trokma however reiected the clai':.of the. stone

quary orrmer aborit *'he NOC of Nokma' He showed his own Nokntas pad ''\'h:ch \'vas

totally ,lifferent from the l{oc of guarry owner. The (ihairmnr hdd-lhoroughly examine

rhe documents and intitr,-.e,j the gathering that an enquiry will be orderec t(J bli'drrne by

;h;;1;;k ili,eiopnrent rl':.i-tcer -Chokpot about the distance of the quarry froru DareugI ,iu*r. llie documints were retaine6 in the office for proper vet1ficatitin about tiie oiaims

l\ anC. counte.r c.laims.

4'SonrevilJag'erswho.werepresuirtintherneetingraisedt}retssuecfpoiiulionofihe.rivei
O**g,+';,Ja'furfsrmed ihi; gar-neringrhat rJre iocati'rn- of the quarry is i'ery clxe to the

river. b,ring rainy season ttiere rvilfbe heary iandslide whicir wili uitinrr'1el': flow inio

,ir.lir.. ^"i"ursed 
adverse poliution. There are qiol'e than 20 nurnl're'rs uJ viilagcs tlhkh

usecl the ra,ater for drr*i;;.';;il; & balhing. The mining activir,i,will hi;ve adverse

irnpact cn tlie river. Thereffre,'-he vi-liagers hacl strongty opposec any nririing activit) in
the village.

14
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5. The chairman iaformed the gathering that their concern had been noted and will be

examine thoroughly. Dependiig on thi situation another meeting will be called soon' As
th"." *"r. ro rriore pOi-"@iththe vote of thanks from the-

Chair.

N4emo No. SGHIDC/GENL IMISC t 4/20221 88

l\.a.ta.) / ).u/I
D!'p.uty Loinmlssioncr

South Garo I{ills, Baghnrara.
Dated: Baghmara the 3 1s' March' 2023

(lop)'to:-
i . The Superintendent of Police. South Garo Hills, Baghmar4 for favolr of infbrmation
Z. The SuU-Divisional Officer (Civil) Chokpot Civil Sub-Division. South Garo Hilli fo;'- iti..,naii"* -
3. The Sub- Divisionai Police Officer, Chokpot, for information and-necessary action.

4. The Diviiional Forest Officer, South Garo Hills, Baghmara for information and

necessary action
5. The Block Development offrcer, Chokpot C&RD Biock, South Garo Hills for

informallqrin{-lgges-sgqt ?c!en 
--_ _ 6, ii+x;]G@vilage/shii1@1d¤¤-R-Iaafak'land

owner/Smt.AlphaD_Marak,Quarryownerforinformationandnecessaryaction.
7. Office coPY.

,lq. '
"0/

Deputy commissioner
South Garo Hills, Baghmara

15



MEMBERS PR"ESENT A,T TIIE.MEETING ON 3OTIT MARCII ,2023 AT 11:30 AM AT
,DEPUTY COMMISSIONER'S OFFICE CHAMBER, SOUTH GARO- HILLS,_ ,-,..
BAGHMARA TO DISCUSS ABOUT THE MII\ING OPERATION
(sToNE QUARR9 AT BUDUCRE, CHOKPOT, SOUTH GARO HTLLS.

Cohtact No.

]Slir: S. Awasdri. lAS, Deputy {.ommissioner.
r liourir Caro Hills. Baphmara.

2. Superinlendent of Police. South Garo Hills.

-Beghryeg-3 Dr. W C. R. Marak. MCS, Addl. Deputy
-Corrmissionery¤satl:Garo Hills;Baghmara. WTu_rL "

4.
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14.
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16.

5.,,-/^- $ _9-o"ea,,. , ab21Z6J
I

17. -;V-- L/

L ,^- roo *,^. I t; )'J-.,--: 6a-,
18.
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28.
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29. (J

r*- 4. So 4^q hq RtsT oYifie
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